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4 	IN THE CENTRAL ADI'1INI5TRMTIVE TRIBUNAL : HYDERABAD BEPCH 
AT HYDERABAD 

---------------------------- 

DATE OF ORDER :. 03-05-199? ------------------------ 

Between :- 

P1.tJ.Krishna Rao 
1 

Applicant 

And 

The Union of India, 
rep. by the Director General, 
Ta £ecommunicatio ne, 
New Delhi - 110 001. 

The Chief General Manager, 
Maintenance, TeLecommunications, 
Madras. 

The General Manager, 
TeLecommunication Maintenance, 
Bangaloro. 

4, The Director of Maintenance, 
Southern Telecom Sub Region, 
\Jijayawada-520008. 

.. Respondents 

-- 

Counsel for the Applicant 	: 	Shri 1I.Pandu Ranga Rao 

Counsel for the Respondents : 	Shri N.V.Raghaua Reddy, Addl.CGSC 

COD AM: 

THE HON'BLE SHRI R.RANGARA3AN 	: 	MEMBER (A) 

THE HON'BLE SHRI B.S.JAI PARAMESHUAR 	: 	MEMBER (3) 

(brdar per Hon'ble Shri R.Rangarajan, Member (A) ). 
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(order per Hon?'ble Shri R..Rararajan, Member (A) ). 

Heard Shri K.Ravi for Shri [1.Pandu Range Rao, learned 

counsel for the applicant and Shri•N.V.Raghava Reddy, learned 

standing counsel 
for.- 

 therespondOnts. 

2. 	The applicant in this O.A. joined as an Engineering 

Supervisor in the Telocom Department of the Govt. of India. 

He worked in Rajahmundry and Kakinada up to Flay, 1971 when he 

was transferred to Kóthagudem and. Later to Hyderabad. A 

Departmental Promotion Committee mat in 1973-74 and 1974-75 but 

in those two Departmental Promotion Committees he was not 

Lc- 
selected c—t.ha promotion o,V TES Group-B services. The applicant 

' 
alleges that the gredingLgiven  by the OPC on uncommunicated 

a 

adverse entries of the confi6ential. Records. He further submits 

that the adverse remarks were not communicated and he submitted 

a representation to the Director TeLeCam,AP"Circie'41tdetabad9 

and the adverse entries made in the confidential reports were 

expunged. Consequent thereupon nis case for promotion to the 

higher grade of Group-B in the succeeding DPC held in 1975-

77 without re-fixing his seniority was considered. He complains 

that the non-restoration of his seniority in Group-B services 

deprive& the consequential benefits due to his lowered seniority. 

The applicant further submits that a review OPC was consituted 

in 1992 for the purpose of fixing the seniority of Group-B 

orficersLor Tesecom Department. In trio communication of 

Director General through his Ittar No.16-3/92-SIC-TI dt.14792,,7  

Efie ALL India eligibility List of Junior Engineers, the appli- 
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cant's senior 	was shown at Sl.No.463. The applicant had 

no grievance against the said seniority list and hence he did 

not uiisjany objection but only sent a letter indicating his 

staff number. Subsequently the seniority fixed by the review 

D.P.C. was communicated by order of the Director General by 

letterNo.16-6/92-STG-IIdt.23-10-92, wherlein his seniority was 

shown at S1.No.1252. The applicant in this O.A. questions this 

revised seniority list dt.23-10-92. 

This O.A. is filed praying for a direction to the respondents 

to cancel the seniority position of the applicant as revised in 

the impunged order No.16-6/92-STG-II dt.23-10-92 by restoring 

his original seniority at Sl.No.00673 and for 	consuential 

benefits on that basis. 

From the above narration of the facts, the following 

issues arise :- 

(i)The applicant was considered by the DPC 

held in 4-5-93 and 9-2-94 with or without 

the adverse remarks expunged. The applicant 

categoricaLly states that th adve:rse remarks: 

in his confidential xeports were expunged 

after meeting of the DPC in 1973-44 and on 

that basis he was promoted by the DPQ held 

in 1976-77. 

The reply riled in this connection is very short and doasnot 

touch the vital points as stated above. The reply states that 

his case for promotion to TES GroupB Services was rejected by 

the OPC held in 1973-74 as his relative merits does not make 

him fit for empanelment' but nowhere it i stated that the re-

lative merit of the applicant was considered by the DPC in 
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11-7? 
IS#&'47 L,ith the adverse remarks expunged. It is possible that 

if the adverse remarks expun'gednd on that basis his case was 

considered by the OPt in the year 1976-77. It is possible that 

the relative merits were taken into consideration by the DPC in the 
,-c 

year 1973-74hen passing its recommendations. As respondents failed 

to give any cétegorical reply in this-connection in their counter 

affidavit, it has to be held that the OPC held in 1973-74 conside-

red the applicant with the adverse remarks and hence his name did 

not find a ple in the penel. Subsequently the adverse remarks 

have been expunged. Hence it is necessary for the department to 

Ald 
review the OPC held in the year 1973-74 tartar as the applicant is 

concerned and on that basis his emçaneLment in the OPt held in 

It&j - 	 - 

1973-74 has to be ae+nwd. We have examined the OPC proceedings 

placed before us in a sealed cover (it was re-sealed and handed over 

after perusal). Even this OPC proceedings did not indicatehe 

applicant's case i-a considered without adverse remarks. Hence we 

feel it is fit ce!!Wr to re-consider the appiicantYs case without 

adverse remarks by the review OPC of the year 1973-74. 

The second issue is that the applicant complail7s that he 	f 

was not given a show cause notice before lowering his seniority by 

the impugned seniority list dt.22-10-9 	If so,such a seniority 

list cannot be treated as a valid one. In any case, in view of 

the direction given above in issue No.1, the case of the applicant 

has to be re-considered and on that basis his seniority should be 

re-fixed, if required. 

The third issue is in regard to his adhoc promotion 1tp to 

5Th - 
Group-B services in Telecom Department. In the reply it is 
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stated that in the screening committee meeting held for adhoc 

promotion to 515 Group-B service, the applicant was assessed 

to be unfit for promotion. After fu].filing the directions given 

in item one, (*uut,e*un n-i) may reconsider whether the case of 

the applicant aDe4de reviewed for the adhoc promotion of 515 

Group-B. 7in the result, the case of the applicant for promotion 

to the 115 Group-B has to be reviewed for the ORG held on 4-5-93 

and 9-2-94 without takingA* note of adverse entries. If on 

the basis of the review he is found fit for promotion to TES Group- 

B, his name should be intsrpoiated at the appropriate place in 

the TES Group-B services. On that basis his further consequential 

benefits such as fixation of seniatity and adhoc promotion to 

515 Group-B gervicés shouLd be considered. 

7. 	The Original Application is disposed of accordingly. 

No order as to costs. 

I PA R A ME SN WA9 
Member (3) 

- 	(R.RANGARRJAN) 
) 	Member (A) 

ffZK 6-c&q2. 
- 	9o\t*l Let 

Dictated in Open Court. 
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